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ORDER passed in Original Application No. 33/2022

From : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in> Mon, Feb 07, 2022 12:39 PM
Subject : ORDER passed in Original Application No. 33/2022 422 attachments

To : CHAIRMAN DPCC <chdpcc@nic.in>, Member Secretary
<msdpcc@nic.in>, Spl. Secretary Env.
<ssenv@delhi.gov.in>, ceodelhi.djb <ceodelhi.djb@nic.in>, PECILRY N

n -
Udai Bhan <secy.djb@nic.in>, Dr. Monica Priyadarshini ’;’\r;f'“" \cb\“( \\
<dcnd@nic.in>, Central Ground Water Authority [« \Cil;./' % \
<cgwa@nic.in>, Ashok Kumar Pater <mcgwa- 8 @ }\éj’ 2
cgwb@nic.in> = =) 1 é.
Reply To : Consultant judicial-NGT(P.B.) <judicial-ngt@gov.in> \\},t S .fj’
Respected Sir/Madam, \\'\g:fi/\/
I am directed to forward a copy of the Petition ;
& Order dated 31/01/2022 passed in Original Application No. 33/2022 Ganesh Prasad
Applicant Versus Govt. of NCT of Delhi Respondent. for your kind perusal & necessary
action.
for further correspondence please send all the documents on the new mail-id i,e: 4 b
judicial-ngt@gov.in AEEM30. )
Kindly acknowledge the same. DELHI JAL BOARD
REGARDS Dairy No....e DN\ Lsen
CONSULTANT (Judicial) | Date............ 2NN\ “).‘1/

(N.G.T.)(P.B.) #GS
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Item No.20 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPALBENCH
(By Video Conferencing)
Original Application No. 33/2022
Ganesh Prasad Applicant

Versus

Gov. of NCT of Delhi Respondent

Date of hearing: 31.01.2022

CORAM: HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Application is registered based on a complaint received by Post

ORDER
1. Grievance of the applicant Mr. Ganesh Prasad is regarding running
of unauthorized R.O. plant at K-9, 25 ifeet Road, Part II, Chankya Puri
Palace, New Delhi by one Mr. Ashish (Mobile No. 9212025900), who has
extracted lacs of liters of ground water and has caused damage to the

environment.

2. In view of the above, we form a joint committee of Chairman, Delhi

Jal Board, DPCC, District Magistrate, New Delhi and Chairman, State

——
Ground Water Authority to look into the grievance of the applicant. The

State PCB will be the Nodal agency for coordination and compliance. The
joint Committee may meet within one month and undertake site visit and
look into the grievance. Factual and action taken report may be
furnished within three months before the Ld. Registrar General, NGT,

Delhi by e-mail at judicial-ngt@gov.in preferably in the form of




searchable PDF/ OCR Support PDF and not in the form of Image PDF
and, if necessary, he may put the matter before the Bench for necessary

directions.

The application is disposed of accordingly.

A copy of this order, along with a copy of the complaint, be
forwarded to the Chairman, Delhi Jal Board, DPCC, District Magistrate,
New Delhi and Chairman, State Ground Water Authority, by e-mail for

compliance.

Brijesh Sethi, JM

Prof. A. Senthil Vel, EM

January 31, 2022
Original Application No. 33/2022
AP & AG




Observations of Research Coordinator as per Rule 9, Form 4 of NGT

Act, 2010

Letter Petition (Regn No.4372/LP/2021) dated 25.11.2021
Diary No. 4372 to 4381/LP/2021
Dated 25.11.2021to 26.11.2021

S. | Issue raised Significance Suggested

no solutions

1 | Unauthorised Copy of application provided. Following matter has | Application  may
and illegal R.O | been considered by Tribunal for prohibition of R.O | be considered in
plant is | system where TDS is less than 500 mg/l in inlet view of direction
operating by | waters. of Tribunal as
extracting I. (By Video Conferencing) Original Application No. referred.

millions of litre
ground water at

K9 25 - feet
road, Part I
Chanakya

Palace, New

Delhi, damaging
the environment.

134/2015 (1. A. No. 142/2021 & L.A. No. 143/2021) dated
01.12.2021Ministry of Water Resources.l. The issue for
consideration is execution and enforcement of order of this
Tribunal dated 20.5.2019. passed on consideration of an
Expert Committee report dated 30.4.2019. The subject
matter dealt with vide order dated 20.5.2019 is the
permissibility of use of Reverse Osmosis (RO) system
where Total Dissolved Solids (TDS) level is below a
particular threshold and where RO system destroys
minerals rendering use of RO treated water harmful for
human health. Further question dealt with is preventing
undue wastage of water rejected in the process. 2
Operative part of the order dated 20.5.2019 is reproduced
below: 2 “(i) The MoEF&CC may issue appropriate
notification prohibiting use of RO where TDS in water is
Jess than 500 mg/l and wherever RO is permitted. a
reguirement is faid down for recovery ol watzr be more
than 60%. Further provision be laid down for recovery of
water upto 75% and use of such RO reject water for
purposes such as utensil washing, flushing, gardening.
cleaning of vehicles and floor mopping. (ii) Appropriate
directions in the matter may be issued. The
Notification/Policy to be notified may also provide for a
mechanism for public awareness about ill effects of
demineralized water on public health and for effective
enforcement requiring the concerned Local
Bodies/Municipal Corporations’Municipalities/ Panchayats
and institutions like Public Health Engineering Department
(PHED)/ Jal Nigam / Jal Boards etc. be required to display
water quality at regular intervals, particularly TDS
concentration component by an appropriate mechanism.
(iii) Above regulatory regime may ensure regulating
consumption and use of low TDS water by requiring
manufacturers to maintain minimum TDS concentration to
150 mg/!l or the minimum levels of calcium and
magnesium. (iv) Directions be issucd for enforcement of
Extended Producers Responsibility by the manufacturers
for disposal of cartridges and membranes and requiring the
manufacturers to provide proper labeling on the purifier
specifving that the unit should be used iff TDS is more than
500 mgl. 3v) MoEF&CC may file an affidavit of
compliance by e-mail at judicial-ngt@gov.in within one
month. (vi) The Expert Commitice constituted by this
Tribunal vide order dated 20.12.2018 along with Central
Ground Water Authority may collect and provide data with
regard 10 availability of ground water and its usage in 21
cities mentioned in the report of NI1TI Aayog and furnish a
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report to this Tribunal within one month by e-mail at
Jjudicialngt@gov.in. The said report may be placed in the
file of O.A. No. 176/2015 which is listed on 04.07.2019.”
3. On appeal having been preferred against the above order,
following order was passed by the Hon'ble Supreme Court
on 22.11.2019 in Civil Appeal No. 8935-8937 of 2019,
Water Quality India Association (WQIA) v. Friends &
Ors.: “Having heard learned senior counsel appearing for
the parties, we are of the view that since the appellant states
that it has abundant material in its possession to point out
to the Ministry before any notification is issued, it may do
so within a period of 10 days from today. 3 The Ministry
must consider this material together with all other material.
before it arrives at any conclusion. which then ultimately is
put in the form of the notification that has been ordered to
be issued. The civil appeal stands disposed of accordingly.”
4. The matter was last considered on 29.06.2021. After
noting the background and earlier proceedings, the
Tribunal found that there was gross unexplained delay to
the prejudice of public interest and Rule of Law.
Considering huge wastage of water as rejects in the use of
RO, there was need for stopping/regulating such use by the
statutory regulators for which MoEF&CC was to take
necessary action, The operative part of the said order is as
follows:- 5. We may now give the background. The matter
was being considered by this Tribunal since 2015, On
20.12.2018, having regard to the concern that the 80% of
the potable water was being unnecessarily wasted and in
absence of remineralization, use of RO system was
resulting in adversely affecting health, an  Expert
Commitiee with the representatives from Ministry of
Environment, Forest and Climate Change (MoEF&CC),
Central Poltution Control Board (CPCB), Bureau of Indian
Standard, 1T Delhi and NEERI was constituted. Based on
the report dated 30.04.2019 by the said Expert Committee,
this Tribunal, vide order dated 20.05.2019. held that where
the TDS in the water was less than 500 mg/l, use of RO be
prohibited. Wherever RO is to be permitted, condition of
recovery of water to the extent of more than 60% be
required. Further provision should be for enhancement of
recovery of water upto 75% in phased manner in future and
reuse thereof for permissible purposes. Afier passing order
dated 20.5.2019, the matter was considered on 23.09.2019
and it was observed:- “The MoEF&CC has still not
complied with the same and, instead, has filed an affidavit
inter-alia as follows: It is humbly prayed that in order to |
delincate  the appropriate  provisions for  effective
compliance of the Hon ble NGT directions 8 months time
is required which includes 4 months for Inter-ministerial,
stakcholders  consuhation  and  finalization of draft
notification, 2 months for wide circulation of draft
notification for inviting public comments and 2 months for
incorporation  of public comments and thereafter
finalization of the notification. Accordingly, the Hon’ble
Tribunal may kindly grant 8 months time. The above
prayer appears to be unreasonable and delaying the matter
to the detriment of public interest. Though the applicant
suggests that delay will advance 4 commercial interest of
those benefitted by delay. we do not propose to go into
such allegation in absence of any clear evidence. The fact
remains that order of the Tribunal is based on report of
Expert Committee which also comprised representative of
MoEF&CC and is enforceable without permission of any
other authority with penal consequences. Accordingly
MoEF&CC may now issue the necessary notification in the
light of direction already issued in accordance with the
report of the Expert Committee and cover not only the
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subject of recovery of RO reject water in domestic and
commercial use but also in industrial process. With regard
to the further direction requiring the Committee, along with
Central Ground Water Authority (CGWA).to collect and
provide data with regard to availability of groundwater and
its usage in 21 cities mentioned in the report of NITI
Aayog and furnish a report to this Tribunal, CPCB has, in
their letter dated 01.08.2019, stated that CGWA is not
furnishing the information in spite of being required to do
s0. Let the CGWA do the needful positively within one
week failing which the Member Secretary of CGWA will
be liable to pay Rs. 1 Lakh as costs. Further necessary
report by the Expert Commitice be furnished to this
Tribunal within one month.7. The Member Secretary.
CGWA and the concerned Joint Secretary, MoEF&CC
may remain present in person along with compliance
reports on the next date.” 6. The matter was thereafter
considered on 04.11.2019 in light of status report filed on
behalf of MOEF&CC. The Joint Secretary, MoEF&CC was
present in person in terms of order of this Tribunal dated
23.09.2019. The Tribunal found that there was no reason
for non-compliance and delay was detrimental to public
health and environment. It was further observed that
coercive measures  were  called for. However, last
opportunity was granted with further observation that
coercive measures may be taken on the next date. The
operative part of the order is reproduced below:- “5.
Accordingly a status report as on 31.10.2019 has been filed
on behalf of the MoEF&CC. Mr. Jigmet Tookpa, Joint
Secretary and Mr. Sundeep, Scientist ‘F* are present in
person on behalf of MOEF&CC. 6. The status report filed
by the MoEF&CC is as follows:- “In order to ensure the
compliance of the directions passed by the Hon'ble
Tribunal the Ministry after having consultation with expert
institutions like [IT BIS. NEERL CPCB and examining the
legal formalities the Ministry has asked CPCB to frame
holistic policy for use of RG Fechnology in he Country
and submit draft notification. 5 However, the draft
notification has not been reccived till date. Further, it is
submitted that after receiving the draft notification from
CPCB. the same will be further examined by the Ministry
on the aspects of Manitoring Mechanism for compliance of
the notification. Institutional Framework for monitoring
and implementation of the notification, identification of
stakeholders and their roles and responsibilities for various

functions, legal sanctity, etc. for consideration. As issuing |

notification is a policy related matter, comprises features of
multi-dimensional in character which inter alia, include
complex geographical spread, varied users i.c. commercial,
residential, etc. Hence, region wise detailed consultation
will be required before notification. It is also submitted that
in view of the intricacy of the matter a progress report on
monthly basis will be submit by the Ministry before the
Hon'ble Tribunal.” 7. During the hearing, the officers
present have not shown any valid reason for non-
compliance beyond what is mentioned above which stand
has no merit. As already noted, delay in compliance of
order is causing harm to public health and environment in
terms of expert committee report to which MoEF&CC is a
party. 8. The above stand clearly shows failure of
concerned Officers to comply with the directions of order
of this Tribunal dated 20.05.2019. The said order is a
binding decree under Section 25 of the National Green
Tribunal, Act 2010 and the Officers of MoEF&CC are
liable to be proceeded against for non-compliance. Section
26 provides for punishment by way of imprisonment for
such failure. 9. Accordingly, we give last opportunity to

.
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comply with the directions already issued latest by
31.12.2019 failing which from 01.01.2020, the concerned
officer(s) in-charge in MoEF&CC for carrying out the
directions of this Tribunal will not be entitled to draw
salary till the order of this Tribunal is complied. Further
coercive measures may be considered on the next date. 10.
A copy of this order be also sent to the Secretary,
MoEF&CC for compliance by e-mail. 11. We note that
CGWA has given the requisite data to CPCB and CPCB
has filed its report on the subject of checking wastage of
ground water and connected issue. This aspect will be gone
into in O.A. No. 176/2019 fixed for hearing on 28.11.2019.
7. Inspite of above, when the matter was taken up on
10.01.2020, prayer was made for granting further four
months” time on the ground 6 of procedures to be followed.
The Tribunal directed that further action be completed
within two months and compliance report be filed.
Thereafter, the matter was taken up on 13.07.2020 when
more time was sought on the ground of lockdown. 8. The
matter has been now taken up after almost one year of the
last order and after almost two years of the original order
dated 20.05.2019. The status report filed by the MoEF&CC
on 22.06.2021 mentions constitution of certain Committees
and taking of certain procedural steps and prays as
follows:- “Due to COVID-19 pandemic the Ministry is
working 50 per cent strength and it is requested to
kindly grant further three months of time from the date
of BIS FAD 30 next meeting for publication of
notification on Water Purification System. [t is also
submitted that this Ministry will submit a compliance-cum-
status report on the progress made on regular basis before |
the Hon'ble Tribunal.™ 9. The applicant has opposed the

stand of the MoEF&CC. It is submitted that there is no |
intention of the MoEF&CC to comply with the orders of
this Tribunal. No further timeline has been mentioned.
Period of three months is made dependent upon publication
of some Notification by the BIS for which no date is
mentioned. It is also pointed out that proposed Notification
is non-compliant with the orders of this Tribunal as shown
by the following table: * Recommendations of the
committee (that were accepted by Hon'ble Tribunal) and
directions passed by the Hon'ble Tribunal. vide order dated
20.05.2019 Provisions of the Draft Notification issued by
the Ministry of Environment Forest and Climate Change
dated 03.02.2020 Recommendations ii. Water purifier
market shall be classified based on the TDS level of water
being supplied /available in the area so that right
technology / product may be deployed based on the input
water TDS. Directions of the Tribunal "The MoEF&CC
may issue appropriate notification prohibiting use of RO
where TDS in water is less than 500 mg/l and wherever RO
is permitted, a requirement is laid down for recovery of
water be more than 60%. C. REGUUTION ON USE OF
MEMBRANE BASED WATER PURIFIANON
SYSTEM (MWPS5) 1. Installation or use of MWPS shall
be prohibited. at the Point of Use or at the Point of Entry
for purification of supplied water which is subjected to
conventional flocculation. filtration and  disinfection
process or is from any sources which are in compliance
with acceptable limit for drinking water prescribed by
Bureau of Indian Standard 10500:2012 - Drinking Water
Specification, provided No explicit mention that the water
purification system should be based on TDS level and that
the TDS level should be less than 500. 7 Recommendations
"Concerned Local Body like Public Health Engincering
Department (PHED)/ Jal Nigam/ Municipal
Corporations/Jal/Board/ Municipalities. as the case may be.,

4 74/&:
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shall inform consumers about water sources and quality
including TDS concentration of water being supplied
through billing instrument. This must be made mandatory,
Directions of the Tribunal Appropriate directions in the
matter may be issued. The Notification/Policy to be
notified may also provide for a mechanism for public
awareness about ill effects of demineralized water on
public health and for effective enforcement requiring the
concerned Local Bodies/Municipal
Corporations/Municipalities/ Panchayats and institutions
like Public Health Engineering Department (PHED)/ Jal
Nigam / Jal Boards etc. be required to display water quality
at regular intervals, particularly TDS concentration
component by an appropriate mechanism. 6. State Pollution
Control Boards .....iv. Shall create public awareness
through advertisement, publication, posters or by other
means with regard to the followings: (a) Suitability of
MWPS for purification of water in quality terms (b)
Judicious use of MWPS water (¢) Potential use of Reject
water from MWPS (d) Responsibility of consumer or user
to return the used or discarded element only to dealers of
deliver at designated collection centres (¢) Address of
dealers and designated collection centres. 8.Central
Pollution Control Board ....iii. Shall create public
awareness through advertisement, publication, posters or
by other means with regard to the followings: (a)
Suitability of MWPS for purification of water in quality
terms (b) Judicious use of MWPS water (¢) Potential use of
Reject water from MWPS (d) Responsibility of consumer
or user to return the used or discarded clement only to
dealers of deliver at designated collection centres (©)
Address of dealers and designated collection centres. No
mention as to ill effects of demineralized water and display
of water quality at regular intervals particularly TDS 8
Dircctions of the Tribunal iii. Above regulatory regime
may ensure regulating consumption and use of low TDS
waler by requiring manufacturers to maintain minimum
TDS concertation to 150 mg/l or the minimum levels of
caleium and magnesium. That no mention of the
consumption and use of low TDS water by requiring
manufacturers to maintain minimum concertation of
150mg/I. That the Notification explicitly fails to mention
the minimum levels of Calcium /magnesium. It is also
noteworthy to mention that the FSSAI has also set the
minimum standards for Calcium (Ca) and Magnesium
(Mg) in Drinking Water as 20 mg/l and 10 mg/l
respectively, vide Notification dated 30.10.2019, titled
"The Food Safety and Standards (Food Products
Standards and Food Additives) fourth Amendment
Regulations, 2019". ” 10. Further submissions of the
applicant by way of response filed on 10.07.2020 are
reproduced below: “I. That with respect to the clause
"Applicability” given in the draft Notification, it is
submitted that the Hon'ble Tribunal had directed
specifically with regard to Reverse Osmosis (RO) Water
Purification System, but the draft notification has only
come up with the term Membrane Based Water Purification
System (MWPS). That the Hon'ble Tribunal final
Notification to explicitly use the word "Reverse Osmosis
(RO)" along with MWPS in compliance with the directions
of the Hon'ble Tribunal. I That with respect to the
"environmentally  sound management of  discarded
element” under "ix" of the Definition clause, It is
submitted that the disposal of the parts like
Membranes/Cartridges/Media etc. Contain deposits of
hazardous and harmful things like heavy metals,
chemicals, pesticides and Radio Active substances like

—
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Uranium depending upon the location of installation.
Therefore the disposal of the same should be in
accordance with the CPCB Hazardous waste
Management Rules, 2016, instead of Plastic Waste
Management Rules, 2016. IIl. That as per the
recommendation of the Expert Committee Report,
provisions should be made by the Water Purifier
manufacturers for online digital display of the instant TDS
concentration of treated water and this may also be
mentioned in the final Notification, IV. The Expert
Committee Report recommends that RO reject with TDS
concentration can be used for utensils washing, flushing,
gardening, and cleaning of vehicles and floor mopping if
the TDS level in it is below 2100 mg /I In view of this,
the Zero Liquid Discharge norm may be made
mandatory in all types of RO 9 systems if the TDS level
of the RO reject is more than 2100 mg/l as it may be
harmful and hazardous, and the same may kindly be
directed to be included in the final Notification. V. That
with Respect to the Schedule, the Hon'ble Tribunal may
kindly direct the following: a. The definition of the inlet
water quality should be changed in compliance with the
directions passed by the Hon'ble Tribunal in the
present matter on 20/05/2019, that is, if the TDS level of
the inlet water is less than 500 mg/l, the RO systems —
whether domestic or commercial — shall not be used. b.
The compliance dates and recovery efficiency mentioned in
the Schedule should also be changed as follows: Class
Recovery efficiency of permeates with compliance dates
Domestic Category >60%- with the Commencement of the
Notification >75%- 5th June 2021 Almost 100 % or to
conform to the Zero Liquid Discharge, within three years
from the date of final Notification. Commercial Category |
>80%- with the Commencement of the Notification >90%- |
5th June 2021 Reject from RO purifier may further be fed
to evaporator to achieve Zero Liquid discharge (ZLD)
Industrial Category >85%- with the Commencement of the
Notification >90%- 5th June 2021 Reject from RO purifier
may further be fed to evaporator to Achieve Zero Liquid
discharge (ZLD). ™ 11. Learned Counsel for the
applicant submits that by deliberately delaying
compliance of directions of this Tribunal, affirmed by
the Hon’ble Supreme Court, the MoEF&CC is in
contempt of the Hon'ble Supreme Court also. Further,
delay is merely advancing commercial interest of RO
companies at the cost of public interest and the rule of
law. 12. While it is for the applicant to take contempt
proceedings for violation of the order of the Hon'ble
Supreme Court for which we do not express any view, it is
difficult to reject the stand of the applicant that there is
gross unexplained delay in compliance of order of this
Tribunal which has attained finality and delay is
prejudicing the public interest and the rule of law. The
spirit of the order of the Hon ble 10 Supreme Court, in
giving only ten days’ time to the appellant for
objections, was that the appropriate Notification will be
issued within a reasonable time. The compliance was not
to be left to any other department as is being done. It was
not expected that MoEF&CC will take years in finalizing
the matter. Thus, seeking repeated adjournments and
extensions is against the letter and spirit of the direction of
the Hon’ble Supreme Court mentioned above and against
the rule of law. 13, It may be noted that RO is required
if there is high TDS in ground water. Considering huge
wastage of water as rejects in the use of RO, such use
merely advancing commercial interests need at the cost
of loss of valuable water which needs to be checked.
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This purpose is defeated by inordinate delay by
MoEF&CC. This amounts to acting against the interest of
the environment. Instead of permitting ROs, conductivity
and TDS in water can be regulated and controlled by
coordination of concerned regulators — MoJS with agencies
supplying  water like PHED/Water Supply and
Sewerage/Municipal Body/ Jal Nigam etc. saving huge
amount of water which is being unduly wasted in the
process of use of ROs against public interest. 14.
Accordingly, we direct the MoEF&CC to ensure further
action positively before the next date irrespective of
steps by any other department which may delay the
matter for indefinite period, failing which the Tribunal
will be left with no other option except to take coercive
measures personally against the concerned officers. The
Seeretary MoEF&CC is directed to identify the concerned
dealing officers and put them to notice of this order. Their
names be furnished 1o this Tribunal before the next date so
that they can be made accountable for upholding public
interest and the rule of law.”5. The matter has been taken
today after almost one and a half year. Only compliance
mentioned in the report filed on 27.10.2021 is issuance of
Gazette Notification dated 04.10.2021 on ‘Regulation on
use of Water Purification System’. The said Notification
is no compliance of order of this Tribunal by any
standards. The Notification seeks to amend Rule 115 of
Environment (Protection) Rule, 1986, Schedule I to the
effect that all users of Domestic Water Purification
System(DWPS) and other than Domestic Water
Purification System ODWPS shall comply with the
guidelines issued by CPCB. There is no provision for
regulating and prohibiting RO systems where TDS is less
than 500 mg/l, as directed by this Tribunal. There is also no
supply chain management of the RO reject in terms of
order dated 20.05.2019 quoted in para 2 above.
Compliance has inter alia to be in 11 respect of directions
in (i) (il and (iv) of wme urder quoted earlier. The
Notification is also not in compliance of the order of the
Hon'ble Supreme Court as direction of this Tribunal with
regard to prohibiting use of RO where TDS is less than
500 mg/l remains unaffected by the suggestions of the
manufacturer. Similarly, water wastage issue remains
unaddressed. The said Notification cannot thus be treated
as compliance of order of this Tribunal read with order of
the Hon’ble Supreme Court. The order of this Tribunal read
with order of the Honble Supreme Court has thus to be
still complied even after the Notification is issued. In view
of long delay, as alternative to coercive measures against
the Secrctary MoEF&CC for failure to comply with the
order of this Tribunal, we now direct the CPCB to comply
with the directions of this Tribunal dated 25.05.2019 read
with order of the Hon'ble Supreme Court dated
22.11.2019. 6. In view of above, to secure compliance of
orders of this Tribunal read with order of the Hon’ble
Supreme Court, we direct CPCB to issue an appropriate
order under Section 5 of the EP Act, 1986 in terms of
orders of this Tribunal to all the manufacturers so as to
come into force within one month. CPCB may also issue
consequential directions on management of RO rejects,
including cartridges etc. Order of the CPCB will be
independent and uninfluenced by the Notification issued by
the MoEF&CC.
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STOP CORONA
“Wear Mask, Follow Physical Distancing, Maintain Hand Hl_giene"

DELHI JAL BOARD, GOVT. OF NCT. OF DELHI
OFFICE OF THE EXECUTIVE ENGINEER (M) 30

A BLOCK UGR, JANAKPURI, NEW DELHI-110058
Bl Mail id : aeem30djb@gmail.com

==

'

\
/

(

NO. DJB/AEE (M)-30/2022/ \>-© DATE:- 2-R\e1\ 2
To, '

Sub Divisional Magistrate (Dwarka)
SDM DWARKA Office,

Sector-10, Dwarka,

New Delhi.

Sub: - Illegal extraction of water through bore well.

It has been brought to the notice of the office of under signed that
illegal ground water bore are existing at K-7 Chanakya Place Part-II,
New Delhi 110059. It is therefore requested to kindly take necessary

action as per the provision of the illegal extraction of ground water.

Submitted please. QA‘V ‘D
%1

Executive Engineer (M)-30
A
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Bill of Supply for Electricity
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Subject:-Reporting for unauthorized and illegal R.O. Plant operating at K-9
Chanakya Place Part II New Delhi

w.r.t to the above mentioned subject it is reported that on visiting the premises K-9 CP
1T on dated 26-02-2022 mentioned in the complaint. It is a residential plot. Two children
were present at time of visiting of premises on asking them is there any RO plant exist
in this premises they replied no. however I had gone to every room of the premises and |
do not found anything relating to RO plant. Further one child said there is plant but its
address is different. It is K-7 CP-1I. Afterwards 1 have gone to K-7 CP-II and found RO
Plant installed there.

Further enquiring with the owner of the plant (Ajit Singh-8700939586). Owner told that
some days back two persons came from the DJB Jhandewalan office, room no 503
named as Mr. Praveen and Mr. Rana in this regard. However some of the site facts were
as under:-

e One under ground bore exists.

e Photograph of RO plant enclosed.

e Electricity bill enclosed.(non domestic) CA no 103161369

e Capacity of submersible pump installed= 1.5 hp

e Permission of bore well= not available

e Daily operating hours as per owner= 1hr. morning and 1 hr. evening.
{e e Filling of bottles as per the owner= 100 no filling of 20 liters bottles daily.
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